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~ MINISTRY OF RURAL DEVELOPMENT
| NOTIFICATION

" New Delhi, the 4th May, 2012 .
| B !

5.0. 102%E)—~ In exercise of the powers conferred by sub-s;ction (1) .of section 29 o_f 'iﬁe '
Mahatma Gandhi National Rural Employment Guarantee Act, 2003 (42 of 2005) (herein
referred to as the said Act), the Central Government on being satisfied that it is necessary and
expedient so to do, hereby makes the following further amendments to Schedule T and
Schedule IT to the said Act with effect from the date of publicatioﬁ of this notification in the
Official Gazette, namely:-

2. In the said Act, in SCHEDULE ], -
(i) for paragraph 1B, the following paragraph shall be substituted, namely:-

“IB. The focus of the Scheme shall be on the following works and the order of priority
shall be determined by each Gram Panchayat in meetings of the Gram Sabha and the
Ward Sabha, namely:-

() water conservation and water harvesting including contour trenches, contour
bunds, boulder checks, gabion sn*ubmres, underground dykes, earthen dams, stop
dams and 'Springshed development,

(ii) drought proofing including afforestation and tree plantation;

(iii) irrigation canals including micro and minor irrigation works:

(iv) provision of irrigation facility, dug owt farm pond, hortif:u]ture, plantation, farm .,
bunding and land development on land owned by households specified in paragraph
1€, |

(v) renovation of traditional water bodies including desilting of tanks;

(v1) land development;

(vii) flood control and protection works including drainage in water logged areas
including deepening and repairing of flood channels, chaur renovation, construction
of storm water drains for coastal protection; |

(viii) rural connectivity to prdvidé all weather access, including culverts and roads

within a village, wherever necessary:

2z a0 .
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(ix) coﬁsufucﬁon of Bharat .Nirman Rajiv Gandhi Sewa Kendra as Knowledgé
Resource Centre at the Block lovel and as Gram Panchayat Bhawan at the Cram
Panchayat Jevel;
(x) agriculture related workq such as, NADEP composting, vermi- compostmg llqmd— !
bio-manures; ,!
(xi) livestock related works, such as, poultry shelter, goat shelter, construction of
pucca floor, “ﬂne tamr and fodder trough for cattle, azolla ag cattle-feed supplement;
(xii) fisheries related works such as, fisheries in seasonal water bodies on public land
(xiii) works in coastal areas, such as, fish drying yards, beit vegetation;

y

(x1v) rural drinking water related works, such as, soak pits, recharge' pits;
(xv) rural samtanon related works, such as, individual household latrines, school toilet

3 Rk L

\units, anganwadi toilets, solid and hqu1d waste management
(xvi) any other work ‘which may be notified by the Central Government in

consultation with the State Government.”;

Tﬁ (ii).after paragraph 1B, the following paragraphs shall be inserted, namely:-

+ “IC. All activities mentioned in items (iv), (x), (xi) and items (xiii) to (xv) of
paragraph 1B shall be allowed on land or homestead owned by households belonging
to the Scl:ueduled Castes and the Scheduled Tribes or below poverty line families or
the beneficiaries of land reforms or the beneficiaries under the Indira Awas Yojana of
the Government of India or that of the small or marginal farmers as defined in the
Agriculture Debt Waiver and Debt Relief Scheme, 2008, or the beneficiaries under the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest

Rights) Act, 2006 {2 c£2007).

1D. The works referred to in items (iv), (x), (xi) and items (xiii) to (xv) of paragraph
|B shall be taken up subject to the following cohditions, namely:-
(a) the households referred to in paragraph 1C shail have the job card; and
(b) the beneficiaries shall work on the project undertaken on their land or
homestead.™;

A
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(111} in paragraph 3, for sub-paragraph (d}, the following sub-paragraph sha]] be

. substituted, namely -

“{d) Each muster roll shall have a ‘unique deutily humber and be certified by the

Programme Officer and shall contain such mandatory information as may be spemﬁed o

by order, by the Ceniral Government.”;
!

(iv) paragraph 4 shall be omitted; ;

(v) for paragraph 5, the following paragraph shall be substituted, namely:-
“5. As part of the Scheme, the State Government shall provide for proper
maintenance of the public assets created under the Scheme,”™; ‘
|
" {vi) paragraph 6 shall be omitted;

(vii) in paragraph 7, for the words, “when wages are directly linked with the quantity of
work;, the wages shall be paid”, the words, “The State Government shall link the wages
with the quantity of work and it shall be paid” shall be substituted;

(viii) in paragraph 8, in sub-paragraph (1), after the words “for nine hours™, the words
“including an hour of rest” shall be inserted; "

(ix) in paragraph 9, after the words “project costs™, the words “at the level of each Gram
Panchayat” shall be inserted; _

(x) for the words “Government of India”, wherever they occur, the words “Central
Government” shall be substituted.

. In the said Act, in SCHEDULE II,-

(i) in paragraph 2, in sub-paragraph (1), after item (x), the following item shall be inserted,
namely:- _
“(x1) Aadhaar pumber, if issved.”;

(ii) in paragraph 14, for the words “such radius”, the words “the radius specified in
- paragraph 12" shall be substituted;

(iii) for paragraph 15, the following paragraph shail be substituted, namely:-
“15. A period of employment shall be at least continuwous fourteen days with not more
than six days in a week.”;

(1v} in paragraph 31, after the word “shall”, the words “unless so exempted’ shall be
inserted.

~IF.Ne.)-1 {}13:’]!20’11-MGNREGA-II(PL 1))
' ' - D. K. JAIN, Jt. Secy.
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: Notel:'

| Note 2 :

Schedule 1 of the Mahatma Gandhi National Rural Ernploymeént Guarantes Act,
2005 (42 of 2005) was first amended vide number $.0. 323(E), dated the 6th.
March, 2007, and subsequently amended vide following notification numbers:
$.0. 88(E), dated the 14th Janvary, 2008

S.0. 1489(E), dated the 18th June, 2008

5.0. 3000(E), dated the 3 1st December, 2008

S.0. 1824(E), dated the 22nd July, 2009

$.0. 1860(E), dated the 30th July, 2010 .
5.0. 1484(E), dated the 30tk June, 2011 _ o g

S.0. 220%(5), dated the 22nd September, 2011
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Schedule I of the Mahatma Gandhi National Rural Employment Guarantee Act,
2005 (42 of 2005) was first amended vide mumber S.0. 324(E), dated the 6th
March, 2007, and subsequently mnended';ide following notification numbers:

1. 8.0. 802(E), dated the 2nd April, 2008

2. 8.0.2188(E), dated the 11th September, 2008

3. 8.0.2999(E), dated the 31st December, 2008

4. S8.0.513(E), dated the 19th February, 2009

5. 8.0. 2266(E), dated the 30th September, 2011
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